103 Written Answers -

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) The meeting in question
has already taken place.

(b) The mseting took place from
.5-9 November 1973. The talks covered
the fields of "Canadian development
assistance to India, trade between the
two countries, joint ventures in India,
Canada and third countries food, civil
aviation and tourism and cooperation in
the felds of science and technology.
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t| Oil Drilling equipment

710. SHRI RAM SAHAI : Will the
Minister of HEAVY INDUSTRY be
pleased to state :

(a) whether any scheme has
prepared for manufacturing oil
ling

been
dril-
equipment in the country; and

(b) If so, what are the details thereof
and by when the country would become
self-sufficient in such equipment ?]
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to Questionse 104

f[THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH) :
(a) and (b) A scheme to manufacture
oil drilling equipment is being formu-
lated by HEC in consultation with the
Oil and Natural Gas Commission.
The details are being worked out keep-
ing in view the need to make the country
self-sufficient in such equipment.]
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[Pakistan’s POWs trial case before
the International Court of Justice

711. SHRI RAM  SAHAI : Will
the Minister of EXTERNAL AFFAIRS
be plaeased to state :

(a) whether it is a fact that Pak-
kistan is still pursuing the case of 159
POWs before the International Court
of Justice;

(b) whether Pakistan’s act is in
accord with the spirit of Simla and
Delhi Agreements; and

(c) if the answer to part (b) above
be in the negative the reaction of Govern-

ment in this regard ?] o
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